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() the steps the Licensing Com-
mittee proposes to thke to dispose of
all these pending applications;

{d) whether all the pending ap-
plications are of the Indian Industrial
umts and those of foreign firms have
Been clesred without sny delay; and

(e) if 20, the reasoms why this pre-
ferentia] treatment to foreign firms?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MARIAM) (a) to (¢) The position as
on 1st April, 1974 15 as follows,

Pending for over 3 months 224
but legs than six months
Pending for over 6 months 723
but less than 12 months
Pending for over 12 months 279
but less than 18 moriths
“'ending for over 18 months 497

The oldest application relates to the
year 1968 and 1t 18 pending from 8th
April, 1868 The Licensing Commut-
tee 1+ now meeting more frequently
with a view to disposing of as many
appheations as possible

(@) No, Sir

(e) Does not arise

Sale of standard and imported Confis-

categ cleth in Ceniral Government

Employees Covperative Society Ltd,
New Delhi

9543 SHRI BHALJ'BHAI PARMAR
Will the PRIME MINISTER be
pleased to state:

(a) whether standarg cloth and im-
ported confiscated cloth, being scld by
the Central Government Employees
Cooperative Society limited, Raisina
Road, New Delhy, are not seld to the
Central Government employees but
are sold to the businesemen and thus

MAY 3, 1974

Written Answers 132

make it impossible for the actusd
consumers to buy them; and

(b) if so, whether the Government
propese to sell the said items only to
the shareholders and Central Govern-
ment employees after seeing their
identity cards and share-certificates
and if so, when this will be done?

THE MINISTER OY STATF IN
THE MINISTRY OF HOME AFFAiRS
AND IN THE DEPARTMEN1 OF
PERSONNEL (SHRI RAM NIWAS
MIRDIIA) (a) No, Sir The confiscat-
ed goods procured from the Central
Customs Department are sold by the
Society only to Central Government
emplovces Standard cloth 1s however
sold both to Central Govermnent em-
ricyees and the general public accord-
ing to the conditions laid dowp for its
distritution by the Civil Supplies De-
partrrent Delhi Admmmstration whe
allot the eloth to the Society

(b) Does not arise
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